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has J>een asked to accept some changes 
in  design and in the  conditions of 
<:ontract and his rep ly  is awaited.

(b) to (d). Do not arise.

12.00 hrs.

QUESTION OF PRIVILEGE

A pology «y the Editor and P ub- 
USHER OF THE HINDUSTAN TiMES

Mr. Speaker: On the 10th Novem­
ber, 1966, Shri K. D. M alaviya had 
raised a question of privilege against 
the Editor and Publisher of The 
Hindustan Times ior  having pub­
lished. in its issue dated the 9th 
November, 1966 certain rem arks which 
had been expunged by me on the 
previous day. I had then informed 
the House tha t the Editor had come 
to  me and had expressed his regret 
bu t I had told him  tha t th a t was 
not enough and th a t he should w rite 
a le tter which I could read to the 
House.

I received the following letter 
dated  the 10th November 1966, from 
the Eiditor of The Hindustan Times'

“The report of the Lok Sabha 
proceedings in The Hindustan 
Times dated Nov, 9, 1966, con­
tains a sentence which you had 
ordered to be expunged from t^e 
records. On inquiry, I am told 
by the Special Correspondent who 
covered the proceedings tha t he 
missed hearing your decision on 
the  point owing to the  uproar 
which was prevailing in the  
House. The publication of the 
expunged remarks, I assure you, 
was a genuine m istake which I 
sincerely regret”.

Does Shri Malaviya w ant to say 
anything?

Shri K. D. Malaviya (Basti): I do 
no t wish to pursue this m atte r except 
to  aay th a t this statem ent has cer­
ta in ly  disappointed me. I t  is too 
general a srtatement. In the front

page of The Hindustan Times they 
had referred  to me specifically. All 
th a t I can say is, as I said the other 
day, tha t they are angry w ith me 
because of my views. I thought they 
would m ake a special reference to 
me in the ir apology and also agree to 
publish the apology in the  same m an­
ner as they had done in the case of 
the expunged portion in the front 
page of their paper, and to do so not 
once but m ore than once.

I also have a feeling tha t this 
would not have been done by our 
able journalist-correspondents, but 
for the fact of a system under which 
they are m ade to work. They are 
being compelled to pass garbled news, 
and they also become careless. I 
hope this will not be repeated.

I would suggest that, if you so 
wish, they modify the statem ent that 
they have made by m aking a specific 
reference to me and by also publish­
ing it in the fron t page a t least 
twice.

Shri Ranga (Chittoor): I am all in 
support of m aintaining our rights 
and privileges here. I am sorry that 
my hon. friend, Shri K. D. Malaviya, 
came to be hurt by whatever was 
done by th a t paper that day. But I 
do not see the reason why we should 
ask the paper to publish it not once 
but twice. It is something like the 
village teacher asking erring boys to 
catch their own ears in expiration 
and stoop not once but four times. 
We should not take these things too 
far.

Shri K. D. Malaviya: I am not at
all particular, but this House has in­
sisted on repeated publications in the 
past on another occasion,

Mr. Speaker: Shri Malaviya is
correct in this respect that sometimes 
we have asked them to publish 
the apology more than once. But the 
House should be content if this regret 
is published once, on the front page.

Shri Ranga: That is all-once.

Shri K. D. Malaviya: W hat about 
the specific reference?
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Mr. Speaker: Yes. I agree th a t it 
should state tha t it was in respect of 
Shri K. D. M alaviya tha t tha t s tate ­
m ent was made.
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Mr. Speaker: T hat is not required 
here.

12.06 hrs.

PAPERS LAID ON THE TABLE

Indian Tourism Corporation Amal­
gamation Order

The Minister of Law (Shri G. S. 
Pathak): I beg to lay on the Table 
a copy of the  Indian Tourism C orpora­
tion Amalgamation Order, 1966, pub­
lished in Notification No. S.O. 2852 in 
Gazette of India dated the 1st Octo­

ber, 1966, under sub-section (6) of 
section 396 of the Companies Act» 
1956. [Placed in Library. See No. 
LT-7365/66].

Statement re Chief Minister’s Con­
ference

The Minister of Food, Agriculture^ 
Community Development and Co­
operation (Shri C. Subramaniam): I
beg to lay on the Table a statem ent 
regarding the conclusions reaches at 
the Chief M inisters’ Conference, held 
in New Delhi on the 16th November, 
1966. [PUiced in Library. See No. 
LT-7366/66].

Notifications under Essential Com­
modities Act 

The Minister of State in the Minis­
try of Food, Agriculture, Community 
Developmeut and Cooperation (Shri 
Govinda Menon): I beg to lay on the 
Table a copy each of the following 
Notifications under sub-section (6) of 
section 3 of the Essential Commodi­
ties Act, 1955: —

(1) The M adhya Pradesh Rice 
Procurem ent (Levy) Second 
Am endment Order, 1966  ̂ pub­
lished in Notification No. 
G.S.R. 1725 in  G azette of 
India dated the 8th Novem­
ber, 1966.

(2) The Roller Mills W heat P ro­
ducts (Price Control) Am end­
m ent Order, 1966, published 
in Notification No. G.S.R. 
1757 in Gazette of India dated 
the 10th November, 1966.

(3) The Delhi Roller Mills 
W heat Products (Ex-m ill 
and Retail) Price Control 
Amendment Order, 1966, pub­
lished in Notification No.
G.S.R; 1758 in Gazette of 
India dated the 10th Novem­
ber, 1966.

[Placed in Library, See No. LT- 
7367/66].

Notification under Companies Act 
The Minister of State In the Minis­

try of Law (Shri C. R. Fattabhl 
Raman): I beg to lay on the Table a




